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DOCK WORKERS (REGULATION OF
EMPLOYMENT) AMENDMENT BILL.

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL  AVIATION (SHRI A. P.
SHARMA): Mr. Chairman, Sir, 1 beg
to move:

“That the Bill further to amend
the Dock Workers (Regulation of
Employment) Act, 1948, be taken
into consideration.”

While moving this Bill. 1 would
like to explain in a few minutes as
to what is the necessity ofr this amen-
ding Bill.

Prior to 1948, there was no statut-
ory arrangement to reguiate the em-
ployment of dock workers. They
were engaged on casual basis. The
Dock Labour (Regulation of Employ-
ment) Act, was passed in 1948. Under
this Act schemes have been framed in
major portg for registration of cer-
tain categories of dock workers and
alsp of employers. The schemes are

administered by Dock Labour Boards |

which consist of equal representatives
of Government, employers of dock
workers and shipping companies. Such
Boards have been set up in seven
major ports.

Thig Act empowers the Dock Lab-
our Boards to levy and recover from
the registered employers contributions
1o meet the expenses of the schemes.
The schemeg also provide for crea-
tion of dock workers welfare fund out
of contributions collected from the
€mployers. The Committee on sub-
ordinate  Legislation (5th Lok
Sabha) j, its 12th report observed
that the parent Act, the Act of 1948,
did pot contajn specific authorization
for the Dock Labour Board to create
ind maintaln dock workers welfare
fund. The amending bill accordingly
Seeks to gpecifically empower the Dock
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Labour Boards to create such funds
and administer them. As these funds
have been in existence since the com-
mencement of the parent Act, it is
necessary to give retrospective effect
to thls amendment to regularise the
operation of existing funds.

The parent Act provides for framing
of regulations of employment schemes
and rules. While there js a provision
for laying of the rules framed under
the parent Act before Parliament,
there is no similar provision for lay-
ing of the schemes. Therefore, the
Committee of Subordinate Legislation
observed that specific provision should
be made under the Act for laying of
the schemes glso before Parliament.
The intention of this Bill, according to
the recommendations of the Committee
on Subordinate Legislation, is to have
a provision for laying of the schemes
also before both Houses of Parliament.
1 would not like to take much time of
the House, because it is a non-centro-
versial Bill and I hope every side of
the House wil] accept it.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Dock Workers (Regulation of
Employment) Act, 1948, bg taken
into consideration.”

SHRI GADADHAR SAHA (Bir-
bhum); Mr. Chairman, Sir, it js a
small amending bill before the House
with two-fold objective, one for making
a provision in the Act for creating
funds and administering them and for
this purpose authorising the Dock
Labour Boards to do so, and two, for
making a provision in the Act for
laying of the rules and schemes before
Parliament.

Firstly, 1 would like to support this
bill, but with certain reservations and
would like to make some observations
about the limitations, weaknesses and
working of the schemeg and rules
under the principa] Act.
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[Shri Gadadhar Saha]

Sir, the Dock Labour Boards ensure
regularity of employment. Secondly,
the Board authorities provide various
welfare schemeg and facilities relating
to education, medical aid. recreation
and accommodation. Besides these,
there are cooperalive credit societies
and cooperative stores and fair price
shops organized in the ports. Merit
scholarships to children of registered
employees, and also stipend for higher
‘education for children of registered
employees have been introduced at
some ports. Welfare funds have been
set up at some poris for providing them
financial help, These are the reasons
for my supporting the BillL

I now come to the question of limita-
tions and weaknesses in the schemes
and rules made under the first Act.
The gocial and economic purpose of
these schemes and rules is pot only
limiteq and inadequate, but the work-
ing of these schemes and rules is also
unsatisfactory and discriminatory.
First, only in 7 major ports out of 10,
there are Dock Labour Boards. Second,
the provision of these schemes is limit-
ed {p certain specified classes of
workers. Third, the schemes are at
present in operation only in 7 major
ports out of 10, not to speak of minor
ports.

According to the Report of the Min-
istry of Shipping and Transpurt for
the year 1979-80, there are 1,07,265
port employees engaged in 7 of the
major ports of Bombay, Calculta,
Madras, Cochin, Kandla, Mormugao
and Visakhapatnam in 1979. And out
of them, 2791 are casua] workers, And
out of 28,619 dock workers engaged in
the work of loading and unloading.
movement and storage of cargoes.
anchoraging of ships and vessels,
receipt and despatch of cargoes, etc.,
4,800 are listed workers. And only
registered workers are covered under
the welfare schemes, and the vast
number of these categories of casual.
listed workers are left uncovered under
the schemes, Moreover, while it is

AUGUST 8, 1980

Bills introduced 304

proper to follow the principle of equal
security and equal facilities for work-
ers of major ports, of the same cate-
gory, it ig found that a policy of un-
equal facilities is being followed: and
there is alsp a casual approach to-
wards the problems and welfare of

these huge number of workers.
Workers are being discriminated
against.

One example I want to cite, ar
regards availability of and disparity
in accommodation facilities. In Cal
cutla, the tota] number of workers is
8998: and the number of workers pro-
vided with accommodation facilities
constitutes 4.26 per cent thereof. Bul
in the case of Bombay, the total num-
ber of workers is 7997, and accommo-
dation facilities are provided to 18.15
per cent of them. In 4 major ports
of Bombay, Madras, Kandla & Visa-
khapatnam the decasualisation schemes
are being supplemented by listing un-
registered schemes. These are the
reasons for agitation. disputes and
bad industrial relations. Moreover, in
the amending Bill there is a provision
for recovery from the workers, but
there in no case it shall increase an
amount equvalant to twice the rate of
contribution to any such fund becausc
there are schemes and rules which
regulate the conditions of work, rale
of remuneration and the rate of con
tributions. And there is also a penal
ty-provision in the Acl. And here !
want to say tha{ no scheme shall pr>-
vide for summary proceedings agains!
the workers, without an opportunity
being given to the workers for beinf
heard before action is taken agains!

them under the scheme. With thes®
words, [ conclude,
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can continue next time. Shri Bapu-
saheb Parulekar.

15 hrs.

CONSTITUTION (AMENDMENTY
BILL* (Amendment of Article 356)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): ] beg to move for leave
to introduce a Bill further to amend
the Conslitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is.

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR:
I introduce the Bill.
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